THE MYSORE STATE (ALTERATION OF NAMgE)
'- 'ACT, 1973

No. 31 oF 1973

[?/191; August 19'%437]

An Act to alter the name of the State of Mysore

Be' 1t engcted by Parliament in ther‘l‘wenty-fourth Year of the Republie
din’as followst—

)rThis Aot may be:called.the. Mysore :State :';(-é}gl,»t%ﬁﬁ@nneffﬁ ame) Short

. 1y this:ze,et,.e’unless the gqntext otherw1se requlres,

Ca) “appointed day” ' rneans tﬂe date appomtfedJ under su‘b—
- section (2) of section 1 for the coming into force of this Act;"

(b) “appropriate Government” means, as respects a law relat-
ing to a matter enumerated in List I in the Seventh Schedule to the
e Const1tut1on, the - Central Government, and as respects any other
law, the: State Government _ o

>.~

(c) “laW” 1nc1udes any enactment Ord1nance regulatlon, order
bye—law, rule, scheme, notification or other instrument hav1ng the
force of Taw in'the whole or any part of the State of Mysore.

3 As from the appomted day, the State of Mysore shall be known Alteration
~ as the State of Karnataka. of name

of State
of Mysore:

4. In sub-clause (@) of clause (1) of article 168 of the Constitution,

- for the word “Mysore”, the word “Karnataka” shall be substituted. 21!:1:? i}

article

168 of the
Constitu-
tion.

11.12-1973, vide Notifn. No. G.S.R 471 E, dt. 8-11-973.
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5. (1) In the First Schedule to‘the Constitution, under the heading

“l. THE STATES”, for the figure and word “9. Mysore”, the ﬁgure and
word “9. Karnataka’ shall be substituted. . ,

(2).In/the Fourth’ Schedule to the Cofstitation for: te figiires and

word “10. Mysore”, the figures and word “10. Karnataka” shall be

Substituted

6 (1) For the purpose of g1v1ng effect to the aIterat1on of the name
of the State of Mysore by sect1on 3, the appropriate Government may,
before the expiration of one year from the appointed day, by order,
make such adaptations and modifications of any law made before the

_appbinted-day, whether by way of repeal or amendment as may be neces-

sary or expedient, and thereupon every such law shall have effect
subject to the adaptatlons and modifications so, made

(2) Nothing in sub-section (1) shall be deemed ta prevent a com-
petent Legislature .or. other. competent . author1ty fro _epeahng or

amending any law adapted or modlﬁed by the apprOprla Gov
under the said sub-section.

L. Notwithstanding “that < no -~ provision - or ‘insufficient provision *has

" been made under section 6 for the adaptation of a law made before thé
~ appointed day, any court, tribunal or authority required or empowered
. to>enforce’such law may construe:the . law -in -such

swithout

-INANRET,
affecting the substance; as may be:necessary or: proper;
matter before the court, tr1buna1 or author1ty

regard-to the

8. Where 1mmed1ate1y before the appomted day any. legal proceed- .

" ings are pending'to which the State of Mysdre is a party, 1He State of
‘Karnataka, shall be. deemed to be substituted . for th

of Mysore in

those nroceedmgs




